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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 906 OF 2024

in the matter of:

VARSHA AGGARWAL & Ors. ...Applicant

Versus

UNION OF INDIA & Ors. ...Respondent

REPLY ON BEHALF OF U.P. POLLUTION CONTROL BOARD

|, Utsav Sharma, aged about 39 years, presently posted as Regional
Officer, U.P. Pollution Control Board, NOIDA do hereby solemnly

affirm and declare as under:

1. That in the above-noted capacity, | am well conversant with
the facts and records of the present case and am authorized
to swear the present affidavit on behalf of the Uttar Pradesh

Pollution Control Board.

2. That the above-noted matter came up for hearing on
09.09.2024, when this Hon’ble Tribunal directed the
Answering Respondent to file its reply/response to the

Original Application.

3. That the present case has been filed by the residents of
Jaypee Wish Town, a township located at Sector 128-134,
Noida, Gautam Buddha Nagar and it has been alleged that
M/s Jaypee Infratech Ltd, Respondent No. 3 in the present
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matter is making changes in the township in violation of

environmental norms.

4. Thatit has also been alleged that M/s Jaypee Infratech Ltd. is
raising commercial construction on the green area of the

township and trees are being felled for said construction.

5. That upon receiving the copy of application and order of
Hon’ble Tribunal dated 09.09.2024, the site visit was carried
out with Kamal Singh , lawyer for the petitioners on 01-10-
2024 During said visit, it was brought to notice that the main
contention in the application is with regards to upcoming
health care facility in an area which was being used as an
open park, conversion of jogging/cycling track into
commercial, development of individual plots from D-15 to
D-31 by encroaching upon the walking and cycling track and
development of a Group Housing complex near the temple

in an area which was ear-marked for other services.

6. That in view of findings during the said site visit and content
of the original application filed in Hon’ble Tribunal, Regional
Office, Noida of Uttar Pradesh Pollution Control Board issued
a notice to M/s Jaypee Infratech Ltd. to furnish the approved
maps of the township by Noida Authority along with details
of disputed areas as highlighted in the application on
4.11.2024. Copy of said notice is annexed as Annexure I of

the present Reply.
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7. That M/s Jaypee Infratech Ltd. has responded to the notice
and submitted maps along with relevant documents on
23.11.2024. it has been submitted that as per concessionaire
agreement between the executing agency and Yamuna
Expressway Industrial Development Authority, they were to
be allotted 1235 acres of land along Noida-Greater Noida
expressway for development purpose. The said land bank
was transferred to M/s Jaypee Infratech Ltd. in phase wise
manned in the year 2007, 2011 and year 2015. Accordingly,
maps and land uses were determined in the township in
accordance with approved maps. Last map was approved on
20.02.2015. Presently, M/s Jaypee Greens Wish Town, Sector
128,129, 131, 133, 134, Noida has a valid Consent to Operate
up to 31-12-2025. Environmental Clearance was obtained by
M/s Jaypee Greens Wish Town, Noida for the first time on
09-06-2006. Subsequently the Environmental Clearance has
been extended, latest Environmental Clearance has been
obtained on 30-06-2020. Copy of said Consent to Operate
and latest Environmental Clearance issued is annexed as

Annexure Il & Annexure il of the present Reply.

8. That it has been submitted by Respondent No. 3 that the said
application has been filed by residents of Pocket B-4 for
which the maps were first approved on 29.10.2009 and as
alleged by the applicant, no amendment has been done in
said maps since then and area is being developed in

accordance with approved maps. Copy of reply received from




758

M/s Jaypee Infratech Ltd. along with annexures-is annexed as

Annexure IV of the present Reply.

9. That to ascertain the facts stated in the response submitted
by M/s Jaypee Infratech Ltd, the site was again inspected by
the officers of Regional Office, Noida, UPPCB along with
representatives of M/s Jaypee Infratech Ltd. on 05.12.2024.
During said inspection, areas earmarked as Disputed Areas A,
B, C and D in the Original Application were also inspected
with representatives of Respondent No. 3. Brief findings of

inspection are as below:

a. Disputed Area ‘A’ — Said area has been earmarked as
Plot No. B-56 in the approved map. Presently an
under-construction project is on said plot. It has been
apprised during inspection that till the time
construction had not started, site was left as green
area but it has been earmarked as residential in the
approved map. The under construction project has
obtained Consent to Establish from Uttar Pradesh
Pollution Control Board vide
154534/UPPCB/Noida(UPPCBRO)/CTE/NOIDA/2022
Dated:- 05/05/2022 Copy of Consent to Establish
issued to M/s Page-3 Buildtech Private Limited, B-56,
Sector-128, Noida is annexed as Annexure V of the
present Reply.

b. Disputed Area ‘B’ — Said area has been earmarked as

Nursing home/Polyclinic in the approved map. At the

time of inspection, construction was ongoing on said
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site for a Health Care Facility. It has been apprised
during inspection that the site was also left open as
green area till construction had not commenced on
site. Consent to Establish has not been obtained for
said project. State Board has issued notice for
compliance on 16.12.2024,

c. Disputed Area ‘C’ — In said area, buildings has been
shown in the approved map. Presently the said area is
vacant and has been barricaded with temporary
boundary wall.

d. Disputed Area ‘D’ — In the said area, individual plots
from D-15 to D-31 have been shown in approved map.
As per representative on site, these plots have been
sold to individuals and are to be developed by them.
In the area marked as ‘C’ and ’'D’, a trail/road is shown
in the approved map and same has been claimed as
walking/cycling/jogging track in the original
application as well, however, on site the boundary line
of plots in row D-15 to D-31 are adjacent to that of
neighbouring group housing block and there is no path
in between.

Copy of site inspection report is annexed as Annexure

VI of the present Reply.

10. That the representative present on behalf of M/s Jaypee

Infratech Ltd. on site claimed that there was no path
proposed between area ‘C’ and ‘D’ but same is not evident

on the map. In order to verify same on site and to ensure that



760

development in Disputed Areas ‘A’, ‘B’, ‘C’ and ‘D’ has been
done in accordance with maps sanctioned by Authority,
Regional Office, Noida of Uttar Pradesh Pollution Control
Board has issued a notice to New Okhla Industrial
Development Authority on 07.12.2024 to carry out site
inspection and ensure the facts on site on site. Reply from
Authority on same is awaited Copy of said notice is annexed

as Annexure Vi of the present Reply.

11.Thatit is humbly prayed that the present Reply may kindly be

taken on record by this Hon’ble Tribunal.

DEPONENT

VERIFICATION:

I, the deponent abovenamed, do hereby verify that the contents
of above reply are true and correct to my knowledge derived from
official record. No part of the same is false and nothing material has

been concealed therefrom.

VERIFIED ON THIS THE 1°{™DAY OF DECEMBER, 2024 AT NOIDA,
GAUTAM BUDDHA NAGAR.

ATTESTED DEPONENT

Naveen Chandra Sharma
Advocate Notary
Dadri Noida (G.B. Nagar)

B9 OFC 204
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“ .1 This original application has been filed by the residents of Jaypee Wishtown, a township located at Sector 128-134, Noida, District
Gautam Buddh Nagar. The allegation of the applicanis is as against the Project Propovent i.e. Respondent No. 3. The grievance of the
applicants is that the respondent no. 3 is making major changes in the township in violation of various environmentol norms, Further
plea of the applicants is that the area of the township is situated on the Yamuma River bed and River Yamuna is just 2 kitometres away
from the township and the area comes under the designated National Bird Sanctuary i.e. Okhla Bird Sanctuary. F urther allegation of
the applicants is thai, respondent no. 3 is raising commercial consfruction on the green area of the township. Applicants have also
raised the plea of Hiegal construction being raised by respondent no. 3. The allegation of the applicans also relates io the illegal felling
of trees by respondent no. 3. In support of the plea relating to the illegal felling of frees, learned counsel for the applicants has referred
10 the photographs on page 45 onwards. Smilarly, the counsel for the applicants has made o submission referring to the map on page
73 that on the green avea, the commercial construction is being raised.
2 The OA raises substantial issue velating to the compliance of environmental norms.
3 Issue notice to the respondents for filing their response/reply by way of affidavit ot least one week before the next date of heaving
through e-filing. If any respondent directly files the reply without routing it through his advocate then the said respondent will remain
virtually present to assist the Tribunal. Applicant is directed to serve the respondents and file the affidavit of service at least one week
before the next hearing date.
4 List on 23.12.2024...."
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% UTTAR PRADESH POLLUTION CONTROL BOARD
%;g F@g&x Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
) Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 31/03/2021
115588/UPPCB/Noida(UPPCBRO)/CTO/water/N
OIDA/2020
To,

Shri JAYPEEINFRATECHLIMITED JAYPEEINFRATECHLIMITED

M/s JAYPEE GREENS WISH TOWN SECTOR 128 129 131 133 134

JAYPEE INFRATECH LIMITED SECTOR-128 NOIDA ,GAUTAM BUDH
NAGAR,GAUTAM BUDH NAGAR,201304

NOIDA

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. JAYPEE GREENS WISH TOWN
SECTOR 128 129 131 133 134

Reference Application No :10642930 Dated :31/03/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. JAYPEE GREENS WISH
TOWN SECTOR 128 129 131 133 134 is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in tefrence to their foresaid application .

2. This consent is valid for the period from 01/01/2021 to 31/12/2025 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
VIVEKgsusn

ROY ‘mens
For and on behalf of U.P. Pollution Control Board

CEO-1
Enclosed : As above
{condition of consent):
Copy to:  Regional Officer, UPPCB,Noida. VIVEKS e
ROY e

CEO-1
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.JAYPEE GREENS WISH TOWN SECTOR 128 129 131 {33
134 vide

Consent Order No. 10642930/ Water

Dated : 31/03/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Group Housing Project.
The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No

Kind of Effulant

Maximum daily
discharge KL/day

Treatment facility and
discharge point

1

Domestic

4855 KLD

STP

4(a)

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meéts at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
efftuent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No

Parameter

Standard

1

Total Suspended Solids

As per EP Act 1986

2

BOD

As per EP Act 1986

3

COoD

As per EP Act 1986

4

Qil & Grease

As per EP Act 1986

4(b).

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
| Parameter

S.No Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other poltutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

10
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1. Unit shall comply with Uttar Pradesh Groundwater (Management and Regulation) Act 2019. If the
project fails to comply with this condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016.

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The
guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposes is
available at the URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf

5. The Unit shall comply with the provisions of notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOIL.

6. The Unit shall submit the point wise compliance report of the CTO issued by the Board for the
year 2019 and the audited balance sheet for the current year and the details of fees deposited during
last year within a month failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986

13. The Unit will ensure the installation and continuous uninterrupted data supply from the
OCEEMS to the CPCB server within a month failing which consent would be deemed void. The unit
shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

Issued with the permission of competent authority . VIVEKZ e
ROY &siew
For and on behalf of U.P. Pollution Control Board .

CEO-1

10
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UPPCE
:._,;\,-@v UTTAR PRADESH POLLUTION CONTROL BOARD
"‘%%E’;;,;ﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226019
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppch.com
CONSENT ORDER
Ref No. - 115541/UPPCB/Noida(UPPCBRO)/CTO/air/NOIDA/2020 Dated : 07/03/2021
To,

Shri JAYPEEINFRATECHLIMITED JAYPEEINFRATECHLIMITED

M/s JAYPEE GREENS WISH TOWN SECTOR 128 129 131 133 134

JAYPEE INFRATECH LIMITED SECTOR-128 ,NOIDA ,GAUTAM BUDH
NAGAR,GAUTAM BUDH NAGAR,201304

NOIDA

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. JAYPEE GREENS WISH TOWN SECTOR 128 129 131 133 134

Reference Application No. 10640845 Dated : 07/03/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
JAYPEE GREENS WISH TOWN SECTOR 128 129 131 133 134 . under Air Act 1981. It is
being authorised for said emissions, as per the standards, in environment, by the Board as per
enclosed conditions .

2. This consent is valid for the period from 01/01/2021 to 31/12/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6} of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
VIVEK i»ﬁé’xi%v“"
ROY s

For and on behalf of U.P. PolHution Control Board

CEO-1
Enclosed : As above
{condition of consent):
Copyto:  Regional Officer, UPPCB, Noida. VIVEK smnes
ROY wwewr
CEO-1

12
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U.P. Pollution Control Board

Dated : 07/05/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Group Housing Project.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Detzils.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 11 D.G. sets Diesel Sulphur  [As per EP Act
of capacity Dioxide 1986
1500 KVA

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No - Parameter Standard

1 1 Sulphur Dioxide As per EP Act 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/ MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issunance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

12
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1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

3. The Unit shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for the year 2019 and the audited balance sheet for the current year and the
details of fees deposited till date within a month failing which consent would be deemed void.

4, At the Unit site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

5. This consent is only valid for the emission from the diesel based D.G set only as mentioned above
and the Unit should ensure that there is no adverse impact on public and environment.

6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelindcs issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
Server.

9. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Contrel

Board for protection and safeguard of environment from time to time.

Issued with the permission of competent authority . VIVEK oot

ROY iz

For and on behalf of U.P. Pollution Control Board .

CEO-1

18
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" State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P
Vineet Khand- |, Gomii Nagas, tiscknow - 126 010
Phone . 91.527. YRUES4L, Fax 91521 200 843
£-tnail : decuplko@vyahoa.com

To. Wiehwite | whew sciatup.com

Shirt Ajlt Kumar,

Advisor,

M/s Japew Infratech Ltd,

Sector-128 of Noida, Along Moida- Greater Noida Express Way,
Noida, 1.p.- 201304

Ref. No.....\. L. Zr...../Parya/SEIAA/£930-4769/2013 Date 2. June, 2020

Sub: Environmental Clearance for Township Project “laypee Greens Wish Town Nolda" at Sector-128, 129, 131, 133 &

134, Noida, Tehsil-Dari/Sadar, District-Gautam Buddha Nagar, U.P., M/s Jaypee Infratech Ltd.

Oear S,

Please refer 1o your applicationfletters 24.04-2019, 27.04-2019, 16-07-2019 & 22-07-2019 addressed to the
Chairman/Secretary, State Level Environment impact Assessment Authority [SEIAS} snd Director, Diectorate of
Environment Gowt. of UP on 1he subject as above. The Stale Level Expert Appraisal Committee convdered the matter w
i3 meatings held on dated 07-11-2019 and SEIAA in its maeting dated 37-01-2020 & 27-05-2020

A presentation was made by the project proponent ziong with their consultant Mjis OCEAD-ENVIRO
Management Solutions {indiaj Private Limited. The proponent, through the documents subravited and the presentation
made, informed the committee that:-

1. The envirormmental clearance is sought for Township Project “Jaypee Greens Wish Tawn Noida' at Sector-228,

129, 131, 133 & 134, Noida. Tehsd-Dari/Sadar, District-Gautam Buddhe Nagar, U P, M/s Jaypee Infratech Lid,

2. Environmental dearance for the earber popasal was  issued by SEIMA Ue wds letter no

B46/SEACSI12/AD(Y)/02 dated DO/06/2009.

3. The terms of reference in the matter were issued by SEEAA, U.P. wide |etter no. 145/Parya/SEAL/2769/2018,
dated D3/07/2019,

4. ElAreport submitted by the pioject proponent on 0471172018,

5. Comparative area details of the existing and proposed project:

5.N. | DESCRIPTION AREAS a5  per  Environment | AREAS inyear 2019 |
! Clearance (1092.83 acres) 1106284 acres) |
L | Totalland (m’) 44,22,526 | 43,03,141 ]
2. | Floor Area Ratio 1.8 187 )
-3, Total FAR (m') 81,26,991 8,028,995
a, Proposed FAR (m’) 64,42,668 64,81,776
( Residential )
b. Proposed FAR {m’) 587,293 906,177
{ Commerdial }
. Proposed FAR (m’) 9,954,930 | 541,034
( Institutional) |
d. Proposed FAR (m°) [Recreational ) 1,02,000 _ I
4. Stilt ares + Basement area (m’) - 14868079 -
5. | Bullt up Area (m’) Total (3+4) _| 81.26,991 | 12897074
& Ground m’) 877,708 (19.84%) | 952,108 (22.13%)
7. Open Areas(m’) 35,44,818 (80.15%) 13,351,033 (77 87%)
| 8. Green Areasim’) - 24,98,071 (56.48%) . 2,198,009 (51 07%)
8. | Roadgm’) } | 1,046,747 (23 66%) | 1,153,024 (25.80%)
6. Site Surroundings & Environmental Sensitivity Withun 15 Km as submilted by the project proponent
[ 5N Features Description | Brstance & Diechion _!
[ 1. Co-ordinates of Site | Latitude 28°31'2 62"N, Longitude: 77°21°40 16°E 1
2 | Location . Sectors 128,129,131.133 and 133 of NOIDA, Vllage-Dadri ; Sadar Cratrect

B o - | Gautam Buduh Nagar, Utly Pradesh (U 1) B
A
\= ey
o ~
Wmuy
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£.C. for Township Proinet “iryaes Greers Ru!e.lmmza&m:immmm&m; Noita, Tehsil-Dari/Sadar, Disgrict

Gautam Buddha Nagar, 1., M/s Jaypee Infratech iig,

- RECREATIONAL

3 Nearest Airport T Indira Gandhi taternational Arrport {IGH { Approx 225 km (WHW
LA NearedtRadwsy Staten | Nuaaniuddin Rallway S1aton | Approx 15 km (by road) (NW |
6. | Nearest Hospita) IS Hospital 0.41 Xm NE
1 indo-Gulf Hospital & Dugnostlcs 581 km, E
' Jaypee Hospital | Within the Jaypee premise
7 Nearest School/ Universily | Step by Step Sehool [ 032Kkm WNW '
Genesis Global School 0.35 Km, WNW '
i Jaypee University Within the Jaypee premise |
8. 5tate, National boundaries | Hasvana - WP Interstate Doundary | 1.14 ¥m_S\W |
Delhi-U? interstate Boundary 119 km, W |
a, Sanctuary Reserve forest & Wetland | 9.40 km, E5E ol 4|
Tilewi Khadar hengle 10.30 km, SSE :
Surajpur Wetland & Reserve Fares! ! 8.30 kmi, ERE |
. Asoig Wuidhife Sanctiary 7.54 ki, WSW
| DipatForestRarze “ordanng 0 S0 km SSW |
|  Okhis Burd Sanctuary | 4.50%m, NW -,
10. Water Bodies | Yamuna River L13im, W |
) . - hindon River e | 3zsKknE }
pE Seismic Zone Seremic Zotei¥ ‘
17 Mavimum  Height  of | 201 22m
Building . l
13. Densely populated or | Delhi 1.80 Fm, SW o - i
| BuilvupArea  Faridabad 1.54km SW f
—_ 7. Detailed 2r2a statement: . —
{3 NO | CESCRIPTION I AREA As per Revised araravaa laysss plan 7015 (Sem 1657 54 acres
Total Sublezzad to ' Comalerge Under T Constructon ver i
- | S . Otaer Pursies | Cerstoctan start
(3 Torsllaed 14303181 670336 1 LAS4774 O Timanst
‘L_Mmeaﬂaho 186583 ¢ _____E_— - L |
| 3 FAR | 8.02899% 1,418,106 11,430,818 2570315 2,203,955
i ! (Totat) ' ,
2 | #aR 6,481,776 | 572,0°0 i 1232363 | 2939470 | 1,613,077
| {Resideatial ) ) . I 5| [
8 [ FAR 906,177 555,152 Pa851 | 14,254 321,310
| {Commerdal) I
C FAR 541,044 279,894 | $9,532 7,554 | 263,968
| { Institutional) !
o FAR ' . T
| (Recreauonal ) ] .
3 Basement + Stilt Area | 4868079 | 994053 1€73.751 | 160821 | 1,309.923
5 Ground Covevaze 952,108 363,505 142,533 158,964
6 Open Areas 3,351,033 | 305,980 | 1,255,241 | 1.788.812
1 Green Aress 2,198,009 213,004 !1,765,€43 | 218,267
8 Roadt 1,153,024 | 93,822 | 897,568 ~ |e157%d
8. Subleased land details:
LANDUSE LAND AREA { 5QM) ‘
FOTAL LAND | LAND SOLD/ | TOTAL LAND UNDER |
| SUBLEASED TO | DEVELOPMENT  8Y
- | [JTHER PARTIES | JAYPEE
RESIDENTIAL PLOTTED 1318387 138,387 0 -
| RESIDENTIAL GRCUP HOUSING | 2148624 R 2148624
| INSTITUTIONAL l 288 441 162,414
- COMMUNITY FACILITIES 66,760 22,210
| MASTER COMMERCIAL | 175288 17627
SECTOR COMMERCAL 106,170 ' 28,156
MASTER  PLAN  RECREATIONAL | 619,160 519,160
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Wish Town !ZA?!IQ“O!:LH. 129,33, 333 & 134, Noida, Tehydl-Dari/Sadar, District-

£.Cfor T , i
N P M ratech itd.
MASTERPLAN ROADS ANO | 580354 S80.364
TRANSPORTATION
TOTAL 4,303,141 £70,586 3,63285%
_ | | 15.58% BA.42%
9. Proposed facilities of the project:
INSTITUTIONAL FACILINES NO, RECREATIONAL FACILIMES | NO.
School 6 Golf Course | 2
College _ 2 Sports Field | 8 |
Play School cum Creche [Proposed) 18 | Park & Play Ground ) il 128 [
COMMUNITY FACIUMES OTHERS |
Community Centre 7 Petral Pump | 3
Social dub (Proposed) 21 Police Past 3
Golf clubs 2 Centrabized Service Centres (Water cantres-Ino, 11 |
Switching _ stations-11no, Laundromats-6no &
Rakshak Bhawan-6ac] ! 1
HEALTHCARE FACILITIES Grid Substation 12 |
Hospital 1 Power backup generation station 1 |
Nursing Home;/ Polyclinic 3 StP |
RELIGIOUS FACILITIES Fire Station | i1 {
| Religious Complex 7 PN fill regulating station S
SHOPPING f COMBAERCIAL FACILITIES ETTH { Fibre to the hame | - Central secunity | 1
Lentre
Sector Ivl. Shopping 13 Central command centre Tor Fre/police/security/ 1
e ___| tetecom post office =
Local Convenient Shoapping Centre 34 Taxi Stand [3
Master plan  ievel Shopping/ Commeccial | 12 Bus stand/ Bus shelter 51
centres | i
10. Water calculation details for the project:
5. No. | Unit Type Total Popuiation (R 0) KLD
1 Residential {Group Housing + Plots} 206394 135 27863
12 Commercial 20518
X Staff 4531 45 204
Visitor 86087 1§ 1291 |
3 Institutional |
Community faolity |
Staff 100 45 5 i
Visitor 1874 | 15 8 __‘
4 Institutional faglity ]
A School and colieges — | ]
Stalf & Students 4278 s : | 45 193
| Visitor 476 15 7
B Office
Stalf 5094 45 274
Visitar 677 |18 10
€ | Miscutilities -
Staff 91 45 4
Visitor anz 15 12
d Hospital
Beds 550 450 248
= oro S00 . 15 5 g8
Stalf 575 & RED
Visitor 578 15, 9
e Nursing Homes{4)
Beds 135 54
OPD 15 3
Staff 45_ B!
Visitor 15 |7 B
Page 3 af 12
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&MWMMMMWMML trict:
Gautam Buddha Nagar, U.P., M/s Jaypee Infratech ttd.

5 Statf 1000 45 | 4%
6 Visltors (10% of | 20638 15 | 310
Residents)
Total (1+243+4445+6) 336,522 30611
a Treated water Requirement For:- !
A HVAC | 1500
| 8 Horticuliure 2188008 | 3 L 8594
| Total Water demand | 39,105 B
11. Waste water caleulate ion details.
| Total Residential wastewater generation detalls (KLD)
Domestic Water Requirement 28218
1
Fresh (67% of domestic) 18906
Flushing {33% of domestic) 9312 |
2 || Wastewater Generated (80% of fresh + 100% of flushing + 90 % of HVAC) | 26146
3 STP 31380
Total Wastewater generation from Commercial (KLD) |
3L Domestic Water Requirement 2028 |
1 :
Fresh [40% of domestic) 81t |
- Flushing (60% of domestic) 1217 I
2 Wastewater Generated (80% of fresh + 100% of flushing) | 1866 |
3 STP | 2240 |
Total wastewater generation from the project (KLD) (Exduding hospital) |
Domestic Water Requirement 30246 ’
1 i
Fresh {65% of domestic) 19717 |
Flushing (35% of domestic} | 10529 '
2 Wastewater Generated | 28012 ]
3 Tatal 5T Capacity 33620 or say 39000
4 Total fresh water B - ey
[ Total Hospital wastewater generation detailsikLD) . |
}1_' Domestic Water Requirement T  Tees
Fresh (67% of domestic) 245
Flushing {33% of Somesiic) 120 o
27 | Wastewater Genersted (80% of fresh » 100% of Rushing) 216
3 |ETP 380

12. Details of green belt:

~—

. a,/

‘S.No Particulars Green Area in | Treesinno | Shrubs in numbers | Ground covers in
) Sq.m Ho.
1 Golf Course 442970 13650 40600 60400 |
2 NirmanSadan 6065 758 8400 T20000 !
3 Camp Area Sector-128 BO6S 1395 7251 8330 '
4 Cluster {(KY01/03) T Point 11994 581 10000 15770
5 Cluster (Imperial Tower 01/03) | 10464 1058 4550 10200 o
3 Cluster {KT11/16) 5400 544 10450 7000
¥ Cluster (PH-1) 7644 177 3681 9250
[ Cluster {PC-01/04) 7500 420 8173 11845
9 Cluster {PC-05/06) 500 45 913 4100
10 Cluster (PC-08/09) 682 . __L100 2293 6600
11 Cluster PH-2 2085 1760~ | 3300 5190
12 Cluster PH-3 055 -~ | 1noNEN | 3880 | 4050
13 Cluster {PC-11/18) 12535 680 7. | 7850 12600
{ Vanbet iy
| ey
\31}(———7/'/—_ Page 4 of 12
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Gautam Buddha Nagar, U.P., M/s Jaypee Infratech Utd,
14 Cluster PH-4 1875 275 3895 | 5600
15 K.Toen Homes 2550 401 137% 5550
16 August Town Homes 01/02 1450 ' 199 5353 | 4030
17 August Town Homes 03/05 3230 | 385 9500 | 2010
18 Club House-) 140 | 360 | 3010 3710
19 | PlotArea),2 &3 | 4600 | 532 2650 4720
20 Jaypee Public School | 5050 537 3050 | 2610
[ 2] Halipad Area 000 65% 38%0 B | B14D
22 Kingswood Villas 4430 330 1060 | 2530 ]
23 Highway Shani Mandir 10300 1750 3200 | a0t6
24 Sector-128, Road 72000 6360 15500 18000
F) Sector-134, Road 40500 991 15853 3300 |
26 Sector-132, Road 22500 586 13471 4200 |
F7] Cluster (KM 1-14) 20000 182 12062 13000 |
28 Cluster (KM 15-18) 12000 128 5978 4000 ]
29 Custer (KM 28-34) 20000 137 12608 2300 '
30 Cluster (KM 42) 1000 49 1730 3500 ‘
33 Cluster {KM 51-52] 5000 112 4293 5700 |
32 Classic (81 & B2) 3000 97 3637 3500
33 Classic (C1 & C2) 3000 100 1970 2200 -
34 Classic (A7 & A10} 18000 251 2897 10800 —
35 Jayoee Hospital 24000 1676 147416 33000
36 JIT College 10000 1961 9598 20250
Total 2198009 37816 395981 344971 |
13. Details of solid waste generation & management:
'S. | Unit Type Total Norms | Total | Complet | Norms Total |To  be | Norms | Total |
N Populati L [ construct |
0. on project ed | |
1 | Residential (Group | 206394 | D45 | 9287 | 136644 045 | 6149
Housing + Plots) 7 | 0
a | Residents in flat 45071 6.45 20732 | ‘- j
b | Residents in plot i 23765 | 0.45 10658 ° | |
2 | Commerdal 90618 ! _ [ —
Stafl 4531 0.25 | 1133 ] ST 025 | 113
Visitor 86087 | 015 | 1291 86087 0.15 1291
3 | 3 |
3 | Institutional 1' - ]
Community facility | |
Staff 100 0.5 |28 100 025 |25 |
Visitor 1874 015 (181 | 1874 {615 281 |
4 | Institutional facility |
3 | School and colleges . | | T }
Staff & Students 4279 0.2% | 1070 | 2200 0.2% 550.0 | 2079 0.25 520
: 0 -
Visitor 476 [0.35 |71 | 100 0.15 15.00 | 376 035 56 |
(b [Office T | § I R
Slafi $094 0.25 1523 6094 0.25 1523
Visitor §77 0.15 | 302 677 0.1% 102
1 e | Misc utilities
Staff 91 025 |23 91 0.25 2
Visitor 812 015 | 123 817 0.15 123
d | Hospital
Beds 550 150 825 550 1.50 835.0
0
OPD 500 0.15 75 500 0.15 75.00
Staff §7% 025 144 143.7 T
_ | s | |
Page5of12
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Visitor $7%8 (015 | 87 578 0.15 | 86.70 [ ]
e | Nursing Homes{d) | | | __4'
Beds 400 150 | 600 [ w0 (1350 |00 |
| |or [0 o015 |30 0 | 200 015 |30
| 't 220 0.5 | 5% | 220 025 |85
Visitor 440 015 | 66 [ 440 015 |66
Total 2760 | L | 2780 0
5 | Staff 1000 0.25 | 250 | 350 0.25 875 | 650 0.15
162.5
6 | Visitor | (10% of | 20639 | 0.15 | 3096 | 7293 0.15 1094, | 13345 0.35 | 2002
% Residerits 1 .
) | |
Total {1+243+8+5+5} 11536 | 45,089 251,433 | 8110
‘ 336,52 | 9 ! | 34264 | 5
2
M Horticoure Waste ‘ 543.14 | S.00 | 2716 | 4431 5 s, T100037 | 5 | 500
' |5
_ Biomedical Waste 470 82.6 188
STP 2415 | 799.4 1616 |
Tatal 12097 8340
: 1 37562 9
14. Parking details of the project:
Parking Required Parking Provided
S.No. Projects FAR As Per Noida | As Per Noida | As  per | As per MOEF | Total
(Sg.mt) Regulations | Regulations | MOEF (Sqm) ECS Area
(ECS) (Sqm) (ECS) (Sam)
A) Residential
1} Group | 1342169 | 16777 503310 13422 469759 60730 | 2096994
Housing
Yet to be | 4566547 | 57082 1712460 45665.47 | 1598291 -
' Started
Projects
Total Group | 5908716 | 73559 2215770 55087 2068051
housing
2) Total Plotted | 573060 | 5530 165900 1433 50143 5530 165900
Development
B Institutional
Completed | 89598 1208 36240 1791.96 | 627186 | 3928 85298
v Yet o be | 273552 | 543)1Da 162931 5431.04 | 1900864
Started
Projects . ) S |
| TOTAL 361150 | 7223 216690 na 252805 ' e
{ | Institutional N
0] | Commerdal
3l | Master Plan T
Commerclal
i Projects Sold | 414512 g
Om : — —
SUBTOTAL 414512 - ]
T} Yet 10 be | 286508 | 9550 286500 5730.16 | 2005556
Started
Projects _—
TOTAL 286508 | 9550 286500 $730,16 | 200555.6
Master plan
| Commercial B B
bl Sector LS
Commercial | . o
Completed | 4851 97 33057 [ 1259 23461
Page 6of 12
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'S |Yet 1o be | 49666 993 29790 993.32 347662
Started
Projects
TOTAL Sector | 54517 1817 54517 109034 | 381619
Commerdal e
Grand Total | 6610898 | 92449 2939384 74564 2609716

15. The project proposal falls under category-8{bj of E1A Notification, 2006 {35 amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held an
07/11/2019 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting held 27-01-2020 & 27-05-
2020 and decided to grami the Environmental Clearance for proposed project along with subject 10 the eflective
implementation of the following general & specific canditions -

General lons:

1 It shalt be ensured that all standards related to ambient emdronmental gquality and the emission/effivent
standards as prescribad by the MoEF are stnctly comphied with.

2 it shall be ensured that obiain the no objection certificate from the U # pollution contro! board befere start of
construction,

. I shall be ensured that no construction work of preparation of {and by the project management except [or
securing the land & started on the project ¢t the activity without the prior enviranmental dearance.

4, The proposed land use shall be In accordance to the prescribed tand use. A fand use certificate issued by the
competent Authiority shall be obiained in this regards.

o All trees felling in the project area shall be as permitted by the forest department under the prescribed rules,
SuRtable dearance in this regard shall be obtained from the competent Authority.

6. Impact of drainage pattern on environment should be provided.

7. Surface hydrology and water regime of the project area within 10 ke should be provided.

8. A suitable pian for providing shelter, Rght and fuel, water and waste disposal for construction labour during the
construction phase shall be provided along with the number of proposed workers.

9. Measures shall be undertaken to recycle and reuse treated efffurnts for horticalture and plantation, A suitable
plan {or waste water recycling shall be submitted,

1D.  Gbiain proper permission from competent authorities regarding anhanced traflic duning and due to construction
and operation of project.

11.  Obtain necessary clearances from the compatent Authority on the abstraction and use of ground water during tha
construction and operation phases.

12.  Hazardousfinflammable/Explosive materials likely to be stored during the construction aad operation phases shafl
be as per standard procedure as prescribed under law, Necessary dlearances in this regards shall be obtained.

13.  Solid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste collection center
should be provided. Necessary plans should be submitted in this regards.

14.  Suitable rainwater harvesting systems as per designs of groundwater department shall be installed. Complete
proposals In this regard should be submitted,

15.  The emissions and effluents etc. from machines, instruments and ransport during construction and operation
phases should be according to the prescribed standards. Necessary plans in this regavd shail be submittea,

16.  Water sprinkiers and other dust contral measures should be undertaken to fake care of dust generated during the
construction and operation phases. Necessary plang in this regard shsll be submitted.

17.  Suitable nolse abatement measwures shall be adopred during the construction and operation phases in order ta
ensore that the noise emissions do not violate the prescribed smbient noise standards. Necessary plans in this
regard shall be submitted. ] ; , :

18.  Separate stock piles shafl be maintained for excavated top soll and the top solf should be utilized for pregaration

' of green beit.

19. Sewage effluents shall be kept separate from rain water coflection and storage system and separately disposed.
Othier effluents should not be allowed to mix with domestic efftuents.

0. Harardous/Solid wastes generated during construction and operation phases should be disposed off as prescribed
under law. Necessary clearances in this regard shall be obtained.

21, Adlternate technaologles for solid waste disposals (like vermin-cullure ete ) should be used in consuitation with
expert organizations.

22  No weiland shouid be infringed dusing construction and operation phases. Any wetland caming in the project srea
should be suitably rejuvenated and conserved.

23, Pavements shall be so construetad a5 to allow millration of surface run-off of rain water. Fully impgermeable
pavements shall not be constructed. Construction of _pavements around trees shalt be as per scientifically
accepted principles in ordes 1o provide suitable watering, aerat f'and nutrition Lo the tree.
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25.

26.

27

28,

25.

32,

33.

35.

7.

39.

41.
42.
43,

45,

47,

48.

49

S1.

Wish Town Notda™at XxCtor-128, 129, 131, 133 & 134, Noida, Tehsil-Dari/$adar, District-
Gautam Buddha Nagar, U.P., M/s Jaypee Infratech Ltd.

The Green bullding Concept suggested by Indian Green Building Councif, which is a part of Ci-Godiej GBC, shall
be studied and followed as for as possible.

Compliance with the safety procedures, norms and guidelings as outlined in National Building Code 2005 shall be
compulsorily ensured. "

Ensure usage of dual Bush systems for flush cisterns and explore options o use tensor based fintures, waterless
urinals and other water saving techniques,

Explore options for use of dual pipe piumbing for use of water with differsnt qualities sueh as municipal supply,
recycled water, ground water ate

Ensure use of measures for reducing water demand for landscaping and using xeriscaping. efficient wrgation
equipments & controlied watering systems,

Make suitable provisions for using solar energy as akernative source of energy. Solar energy application should be
incorporated for itumination of common areas, lighting for gardens and street kighting in addition to prowsion for
solar water heating. Present a detailed report showing how much percentage of backup power for institution can
be provided through sotar energy so that use and polluting effects of DG sets can be minimized,

Make separate provision for segregation, collection, transport and thsposal of e-waste.

Educate d_tiiens and other stake-holders by putting up hoardings at different places to create environmental
awareness.

Tratfic congestion near the entry and exit points from Ihe roads adjoining the proposed preject site must be
avolded. Parking should be fully internalized and no pabilic space should be utilized.

Prepare and present disaster management plan.

The project proponents hafl ensure that no construction activity is undertaken without cbtaining pre-
environmental dearance.

A report on the enemgy conservalion messures confrming 10 energy conservation nomms finzlize by Bureay of
Energy efficiency should be prepared incorporating details about building materials and technology, & & U Factors
etc.

Fly ash should be used as building material in the construction as per the prowsian of Ay ash nobification of
September, 1999 and amended as on August. 2003 (The above condition is zpplicable oniy il the project kes
within 100 kon of Thermal Power Station).

The DG sets to be used during construction phase should use iow sulphur diesel type and should conform te €.5.
niles prescribed for air and nolse emission standards, -

Altsrnate technologies 1o Chicrination (for disinfection of waste watsr} inciuding methods like Uitra Violet
radiation, Ozonation etc. shall be examined and a report submitted with justification for selected technoiogy.

The green belt design along the periphery of the plot shal achieve attenuation factor conforming to the day and
night noise standards prescribed for residentia) fand use, The open spaces inside the plot should be sultably
landscaped and covered with vegetation of indigenous variety.

The construction of the building and the consequent increased traffic load should be such that the micro climate
of the arez is not adversely affected.

The building should be designed so as 10 take sufficient safeguards regarding seismic zone sensitivity.

High rise buildings should ebtain dearance from avigtion department or concerned avthority.

Svitable measures shall be taken to restrain the development of small commercial activities or slums in the vicinity
of the complex. Ak commercial activities should be restricted to spacial areas earmarked for the purpose.

1t is suggested that literacy program for weaker sections of society/women/adults lincluding domestic help) and
under privileged children could be provided In 3 formal way.

The use of Compact Fluorescent lamps should be encowraged. A management plan for the safe disposal of
used/damaged CHis should be submitted.

‘11 3hab be ensured that alf Street and park fighting is solar powered. 50% of the same may be provided with dus!

{solar/electricall slternatives.

Solar water heater shall be instalied 10 the maximum possible capacity. Plans may be deawn up accordingly ad
submitted with justificat:on,

Tieated efiluents shall be mawmally reused Lo aim for zeto discharge. Where ever not possibie. a detaled
management plan for disposal should be provided with guantities and guality of waste water

The treated effiuents should normally not be discharped into public sewers with terminal treatment facihitios as
they adversely affect the hydraulic capacity of STP, If unable, necessary permission from authorities should be
taken,

Construction activities including movements of vehicies should be so managed so that no disturbance is caused to
nearby residents. B

Al necessary statutory dearances should be obtained an'd mbni;tted belore stact of any construction activity and
i this condition {5 violated the clearance, if and’ v;r_beh'ﬁfvémha\al[ be automaticaily deemed to have been

cancelled. ‘V__L \

T ULEE f!.\”]
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55.
56.

57,

7L

2.

74.
5
1

Parking areas should be in actordance with the norms of MOEF, Government of india. Plans may be drawn up
accordingty and submitted.

The location of the. STP should be such that it is away from human habilitation and does not cause problem of
odor. Odorless technology options should be examined and a report submitted.

The Environment Management plan should also include the break up cosis on various activities and the
management issues also so that the residents also participate in the impiementation of the erviroament
management plag.

Detailed plans for safe disposal of STP sludge shall be provided along with ultimate disposal location, quantitative
estimates and measures proposed.

Status of the project 35 on date shall be submitted along with photographs fram North, Sauth, West and East side
facing camera and adjoining areas should be provided.

Specific location along with dimensions with reference to 5TP, Parking, Open aress and Green belt etc, should be
pravided on the layout plan.

The DG sets shafl be 5o installed 50 a5 to conform to prescribed stack heights and regulations and also to the noise
standards as prescribed. Details should be submitied

E-Waste Management should be done as per MoEF guidelines.

Electrical waste should be segregated & disposed suitably as not to impose Enviranmental Risk.

The use of suitably processed plastic waste in the coastruction of roads should be considared

Displaced persons shall be suitably rehabilitated as per preseribed norms

Dupensary for first aig shall be prowded,

Sale disposal smangement bf used tailetrics items in Hoteds should be ensured, Toietries ems could be given
complementary to guests, adopting suitable measures.

Diesel generating set stacks should be monitored for €O and HE.

Grovnd Water downstream of Rain Water Haivesting pit nearest 1o 5TP should be moniored for bactersal
contamination. Necessary Hand Pumps should be provided for sampling. The raGnItoNng is ta be doae bath in pre
and post monsoon, seasons.

The green belt'shall consist of 50% trees, 25% shrubs and 5% grass as par MoEF norms.

A Separate electric meter shall be provided 1o monitor consummption of enargy for the operation of
sewage/effluent treatment in tanks.

An energy audit should be annually carried cut during the operational phase and submitted to the duthority.
Project proponents shall endeavor to obtain 1SO: 1400% certification. All general and specific conditions
mentionad under this environmental cltarance should be included in the environmental manual to be prepared
for the certification purposas and compliance,

Environmental Corporate Responsibility {£CR) plan along with budgetary provision amounting to 2% of totat
projoct cost shall be submitted (within the month} on need base assessment study in the study area. income
generating measures which can help in up-liftment of weaker section of saciety consistent with the traditonal
skills of the people identified. The program me can include activitias such as old age homes, rain water harvesting
provisions in nearby sreas, development of fodder faem, fruit bearing orchards, vocational training etc. In
addition, vocational %aining for individuals shall be imparted so that poor sectian of society can take up self
employment and jobs. Separate budget for community development activitles and income genérating

;. Programmers shall be specificd. Revised £CR plan is to. be submitted within 3.month. Failing which, the

environmental Clearance shall be deemed to be cancelled.
Appropriate safety measures should be made for accdental fire.
Smoke meters should be installed as warnmg measures for accidentat fires,
Plan for safg disposal of 8.0 reject is to be submitted.
d Y

" H the proposed project is situated in notified area of ground water extraction where creation of new wells for

ground water extriction is not allowed, requirement of Iresh water shall be met from alternate water sources
other than ground water or legally valid source.

in compliance to Hon'ble Supreme Court order dated 13/01/2020 in tA no. 15812872019 and 158129/201% in Wit
petition no. 13029/1985 {MC #Mehta Vs GOI and athars) anti smog guns shall be instalied to reduce dust during
excavalion.

Since the propased project Falls in Critically Polluted Areas {CPAS), Severely Paliuted Areas (SPAs) the provision of
the mochanism farmed regarding compliance of Hon'ble NGT order in OA 1038/2018 dated 19-08-2019 by
MoEF& CC, Govt. Of India vide Jetter dated 31-10-2019 shall be foliowed in letter and sQirit,

All the additivnal condition for grant of Consent to Eslablis_h (CTE)/Consent to Operate (CTO] related to Pollutian
mitigation measures as prescribed in the office memorandum of MOEERCC, Gol. dated 31.10.2019 and a5 deemed
fit by UP Pollutton Control Board In the consent arders shall be'followed by Project Proponent.

The project propenent shall submil wiathin the next 3 'mon e\dethuls of solar power plant ang sotar
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10.

11

12.

13.
14,
15,

16,

17.
8.
19.

20.

21,

i PR D TP o M EECAPE ]

22,
23

24,
25.
26,

27.
28,

Separately, .. .

glactrification details within the project.

The project proponent shall ensure 1o plant broad leave trees and their maintenance, The CPCB guidetines in this
regard shall be followed,

The project proponent shall submit within the next 3 months the details on quantification of year wise CER
activities along with cost and other details. CER activities must not be less 2% of the panject cost. The CER
activities shoutd be redated to mitigation of Environmental Pollution and awareness for the same.

The project proponent shall submit within the next 3 months the details of estimated construction waste
generated during the tonstruction period and its management plan

The project proponent shatt submit within the next 3 months the details of segregatian plan of MSW.

The project proponent shall ensure that waste water is properly treated in $7P and maximum amount should be
reused for gardening flushing system and washing ete. For reuse of water for irrigation sprinkler and drip
irrigation system shall be installed and maintained for proper function. Part of the treated sewage, if discharged
to sewer line, shall meet the prescribed standards for the discharged. Under any circumstances untreated sewage
shall not bereused or discharged to municipat sewer hine,

The project proponent shall segregate the liquid bio-medical hospital/nursing home effluent and shal install ETP
of adequite capadty for the treatment.

The project proponent shall submit an estimate of quality of segregated Bio-medical waste of each category,
schedule for training of various categonies of employee invelved in Bio-medical waste management gt various
leveis of Bio-medical waste generation in hospital within next 3 months ta SEIAA U.P.

The project propanent shall engage the agency authorized by UPPCB for Bio-medical 'waste colkectinn,
transpotiation, treatment and disposal,

Authoritation from UPPCB under Bio-medical waste (Management and Handiing} rule, 2016 shall bra sbtained

The project proponent shall install micro solar power plants, toilets in nearby villages, public place or school from
CER fund of the project for which E.C is granted in addition to and water harvesting pits and carbon sequestration
parks / designed ecosystems.

The project proponent will ensure that proper dust control arrangementy are made during construction and
proper display board Is installed at the gte 4 inform the public the steps taken 1o control air peliution as pet the
Construction and Demolition Waste Management Rulas.

The project proponemt shall obtain the forest cliearance and permission of Centrat and State Government as per
taw under the provisions of Forest (conservation} Act, 1980 before the start of work,

Solar energy to be used alternatives on the road and common glaces for illumination to save conventional energy
as por ECBC Code.

The project proponent shall submit within the aext 3 month the data of ground water guality including huonde
paramaeter 10 the kmit of minimum deduction level For 3l six monitoring stations.

Minimum 15% area of the total plot area shail be compulsorily made available fer the green area development
‘mcb:lirg_ﬂupabhzrﬂgmmuuﬂmnﬁmoﬂrsuﬂnutdhaolindigenwsspeciesmdmavheasperm

‘consuftation of local district Forest Officer. q

The waste water generated should be treatet properly In scientific manner i.e. domestic waste water to be
treated in STP and effluent such as RO rejects with high TDS and other chemical bearing effluent shall be treated
Permission from local authority should be taken regarding discharge of excess water into the sewer line.

The height, Construction built up acea of proposed constructioa shall be in accordance with the existing FAR
norms of the competent authority & it should ensure the same along with survey number before approving layaut
plan & before according commencement certificate to praposed work. Plan approving autharity should alsa
ensure the roning permissibility for the proposed project as per the approved development plan of the ares.

Al required sanitary and hygienic measures should be in place before starting construction activities 3nd to be
mainteined throughout the construction phase.

Project proponent shall ensure completion of STP, MSW disposal facility, preen area development prior to
occupation of the buildings.

The project proponent shalt obtain forest clearance under the provisions of Forest {Consesvation) Act, 1986, in
case of the diversion of forest fand for non-forest purpese involved in the project.

The project praponent shall obtain dearance from the Naioral Board for Witdlife, if applicable.

The project proponent shall prepare a Site-Sperific Conservation Plan & Wildife Management #lan and apgroved
by the Chief Wildlife Warden. The recommandations of the approved Site-Specific Conservation Flan / Wildlde
Managemaent Plan shall be implemented in consuttation with the State Forect Department. The implemantaiion
report shalt be furnished along with the soemonthly compliance roport. {in case of the presence of schedula-
species in (he study areal. i
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E.C. for Township Project * ish T 7 . 131,133 & 134, Noida, Tehsil-Dari/Sadar, District-

29

0.

3,

32.

3.

3s.

37

38.

is.

41,

2.

a3,

Gautam Buddha Nagar, U.P., M/s laypee Infratech Ltd.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air {Prevention &
Contrad of Pollution} Act, 1981 and the Waler (Preveation & Control of Pollution} Act, 1974 from the cancerned
State pollution Control Board/ Committee.

The project proponent shail obtain the necessary permission fram the Central Ground Water Authonty, in case of
drawt of ground water / from the competent authority concerned in case of drawl of surface water required foe
the project.

The project proponent shall obtain avthorization under the Hatardous and other Wasta Management Rules, 2016
25 amended from time to time.

Provision shait be made for the housing of construction labour within the site with all necessary infrastructure and
facilities such as cylinder for cooking, mabile toilets, mobile 5TP, safe drinking water, medical health care. creche
and Firit Aid Room etc.

Adequate drinking water and sanitary facitities shauld be provided for construction workers st the site. Provision
should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated during the
construiction phase should be ensured.

The solid waste generated shouls be property collected and sagregated. Dry/inert solid waste should be disposed
off to the approved sites for fand filling after recovering recyclable maveris).

Corporate Enviranmentsl Responsibidity shall be prepared by the project proponent and the details of the various
heads of expenditure to be submitted as per the guideiines provided i the eeent CER notification Mo 22
85/2017-1A.411 dated D1/05/2018. A copy of resolutinn of board of directors shall be submitted to the autharity. A
fist of beneficiaries with their mobile nos./address should be submitted aong wilh six monthly compliance
rapors. - /

Ho parking shafl be afiowed outside the project boundary,

Digging of basement shall be undertaken in wiew of structural safety of adjacent buildings under
information/consultation with Distriet Administration/Mining Department. Al the topsoil excavated during
construction activities should be stored for use in hortculture Jlandscape development within the project site
Additichal 3oil for leveling of the proposed she shall be generated within the sites [to the extent possibie) so that
naturgl drainage system of the area is protecied and improved.

Surface rain watgr has to be collected in kacchha pond Jor ground water recharging and rngation of horticulture
and peripheral plantation

The approvat of competent authority chali be obtained for stryctural safety of the buildings due to any possibie
earthquake, adequacy of fire ighting equipments etc. as per National Building Code inciuding measures Srom
lighting,

Disposal of muck during construction phase should not create any adverse effect on the neighboring communities
and be disposed off taking the necessary precautions for general safety and health aspects of people, onby in
approved sites with the approval of competent authority.

The diese! generator sets to be used during construction phase should be low sulphur diesal lype and thould
conform to Environments (Protection) Rules prescribed Tor air and noise emission standards.

Ambient nolse levels should conform to residential standards both during day and night. Incrementat poliution
loads on the ambient air and noise quality should be closely monltored during construttion phase. Adequate
measuses should be made to reduce ambient ar and- noise level during construction phase, o as 10 conform to
the stipulated standards by CPCB/UPPCH.

The green ares design along the periphery of the plot shall achieve attenuation factar conforming to the day and
night noise standards prescribed for residential ares and polfution also reduced. The open spaces inside the plot

" should be landscaped and covered with grass snd shrubs. Green arez Development shalt be carried out

44,

45,

46.

47.
48,

49.

considering CPCB guidetines including selection of plant species and in consultation with the locat DFO/
Agriculture Dept.
The building should have adequate distance between them to aliow movement of fresh air and passage of natural
light, air and ventilation.
Pavements shall be so comsiructed as to allow Infiltration of surface sun-off of rain water. Construction of
pavements around trees should be able 1o facilitate suitable watering, aeration and nulrition to tha tree.
Roof top water in rainy season s to be discharged into RWH pits for ground wates recharging. Arrangement shail
be made that waste water and storm water da not get mixed.
All the internal drains are to be covered til the disposal point.
This environmental dearance is issued subject 1o fand use venfication. Local authonty / planning authority should
ensute this with respect to Rules, Regulations, Motifications, Government Resolutions, Circulars, ete. issued »f any
Reflecting paint should be ysed on the roof top and side walls of the building 1ower For cooling effecr.

Concealing factual data and information or submission of fa!se)‘fabricated data and failure to comply with any

of the conditions stipufated in the Prior Environmental Clearance attract action under the provition of Enéranmental

Page 11 0f 12
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£.C. for Townshi ject °) ns Wish Town Noifa® - 129, 131, 133 & 134, Noida, Tehsil-Dari/Sadar, District-
N LM tnif h

{Protection] Act, 1985,

Thls Ervironmental Clearance i subject 10 ownership of the site by the project proponents in confirmation
with approved Master Plan for G.B. Nagar. In case of violation; 1t would not be effective and would automatically be
stand cancelled. -

The project proponent has to ensure that the proposed site in not 2 part of any no- development zone as
required/prescribed/indentified under law. In case of the violation this permission shall automatically deemed to be
cancelled. Alio, in the event of any dispute on ownership or lantd use of the proposed site, this Clearance shab
sutomatically deemed So be cancelled.

Further project proponent has to submit the regular &€ monthly cmpﬂance teport regarding general & specific
conditions as specified in the E.C. letter and camply the provision of EIA notification 2006 {3 Amended].

These stiputations would be enforced among others under the provisions of Water {Prevention and Controd of
Pollution) A1, 1974, the Air {Prevention and Control of Pollution) Acy, 1983, the Environment {Protection) Act, 1536,
the Public tiabifty (insurance) Act, 1991 and EiA Notification, 2006 including the amendments and rufes made
theresfter. P . e

et )/

{Ashish Tiwari}
Membaor Secretary, SEIAA

2018 Dated: As above
Cops h u 1 lon to:
1. The Principal Secretary, Department of Environmeant, Govt. of Uttin Pradesh, Lucknow.
2. Advisor, 1A Division, Ministry of Envirpnment, Forests & Clhimate Change, Govt. of India, indira Paryavaran
Bhawan, Jor Bagh Road, Aligan), New Dalhi,
3.  Additional Director, Regional Office, Ministry of Emviranment & Forests, iCeniral Region), Xendriys Bhawan, Sth
" Floor, Sector-H, Afigan}, Lucknow.
4. District Magistrate G.B. Nagar.
5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow,
6. Copy to Web Master/ guard file.

&

{Ashish Tiwarl)
Member Secretary, SEIRA

Page 12 of 12
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LAND AREA BREAK UP OF 1072.84 ACRES (As per Master Plan 2021)

1
| LAND USE AREA T AREA | FOPULATION ‘
i (IN HECTARES) | (INACRES) ! ilu person)

"FOTAL LAND AREA UNDER MASTER 416.64 Cor02955 | 181987 |
' PLAN  RFSIDENTIAL  ZONE  IN ; |

! SECTORS 128. 131, 133, 134 & 129 1 B [
TAREA  UNDER  MASTER  PLAN | 1753 T NI |
| COMMERCIAL ZONE (C3) IN SECTOR _ :

| 129 _ il i _ E
i Total Ares 434.16 - 07284 1 184987 B B

smardra & araTTa Y-Sy B R

" LAND USE DISTRIBUTION IN RESIDENTIAL SECTORS 128, 129, 131, 133, 134 ON LAND AREA 1029.55 ACRES |

}

i

i st LAND USE DISTRIBUTION | IN ACRES PERCENTAGE
No. i

[ 1. | RESIDENTIAL L 403.27 58.60

| 2. | SECTOR LEVEL COMMERCIAL SHOPPING ) 21.53 Lz

| 3. | INSTITUTIONAL AND COMMUNITY FACILITIES B 10556 | 1025  j

i 4 | RECREATIONAL (Park and Play Grounds) 154,43 15.00 i

' 5. | ROADS AND TRANSPORATION 14475 14,06 |

‘. TOTAL LAND UNDER MASTER PLAN RESIDENTIAL AREA 1029.55 160.00 i
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- LAND USE DISTRIBUTION IN RESIDENTIAL SECTORS 128,129,131, 133,134 ON LAND
e AREA1019.55 ACRES P
18: | LAND'USE DISTRIBUTION IN - IN PERGENTAGE
No.t . | HACTARE | AcrRes |
1 | LAND UNDER RESIDENTIAL | 2468991 | 60934 I 89,76 ’ %
LAND USE %f ‘
2 [ LAND UNDER COMMERCIAL | 105170 26.22 257 | %
" ILanp use | t s
13 | INSTITUTIONAL AND Tl 366204 8T ! 861 | %
| COMMUNITY FACILITIES B ;_
a’ . LAND UNDER COMMUNITY ™ 6.6760 16.49 162 1 T w
- | FAGILITIES LAND USE . . ) !
b | tAND UNDER 21.1222 $217 | s32 | 7 %
- - L INSTITUTIONAL LAND USE | - o _
¢ LAND UNDER HEALTH LANG 7721 1 1807 187 %
USE : .
+ | TAkd’ UNDER SRR s19i60 T is203 | isme T %
| | RECREATIONAL LAND USE ! f i
|5 LAND UNDERROADS AND | 62 0364 To143.38 - qa05 % ;
lmnspoamm | N
TOTAL LAND UNBER MASTER 4127888 | 1019.56 ‘ 105.60 1' %
PLAN RESIDENTIAL ZONE ; ; i
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6 | TOTAL LAND UNDER | 175255 43.29 i
| MASTER PLAN LEVEL ,_
| SHOPPING/COMMERCIAL |
CENTRE IN SECTOR 128 1
TOTAL LAND AREA T 4303141 106284
| |
I ‘ i
1. A ORI - 611.55 THY (247.606 80) (59.98%)

(A) smardry sy @ arnfe iy o e -

| SUMMARY OF MASTER PLAN RESIDENTIAL LANDUSE ACROSS sec;'roas

| | | 128,129,131,133,134

] TOTAL LAND AREA = | 1019.65 | ACRES K
POPULATION = 2,06,394 | PERSONS
i o [ (For calculation facilities Aren)
PROVIDED AREA

o  INHECTARES | IN ACRES

17"} Total Land Under Residential Land 246 6931 ' 609.31
1 Use

1) | Land Under Plotted Dovelopment . 31. 8367 7867

1b} | laend Under Group Housing {1 - 1a)  214.8624 {53064

TOTAL AREA PROVIDED FOR | 246.6991 1 609.31 i
RESIDENTIAL LANDUSE= Lo i
PERCENTAGE OF LAND AREA | 59.76% "
; |} UNDER RESIDENTIAL LAND USE = _ 1
m)mﬁmammﬁamamwmm {‘?’1 8367 éc)
DETAILS OF PLOTYED DEVELOPMENT N SECTORS 128, 131 & 132 ‘
g | CLUSTER | DESCRIPTION OF | PLOT SZEWN | PLOT AREA | NUMBER OF | LAND AREA 4
No. NO. PLOT NUMBERS ‘ SQmM MSOM | PLOTS UNDER PLOTS
|- PN SO, S S il i 1000{{1:_ E - OB - 4 :.. o 8 e
ot PR | BULBAY | 2800, | 28000 40 1 1000060
' _ " 600m x o l l
120 PR2 | ALAN | zogom | 20080 | o L 2600.00
| 14.00mx ' I !
13 PD-3 C1-C29 | 2500m asgea | 2w ] 9800.00
| moon L I
14 PD4 D503t L 3000m  }  4500C | 7.
L e _

15} PO LAtEA4s L 2000m | 20000 L 8400.00

ey ( 8 _

16) _PD6 . D1-Di4 i .20.80m 450.00 13 . bes000

$2.00t X T
_______ 17} PDY | ELEZZ | s 300.00, 21 | 630080
15, 050m x
__.D32:Dd8 i 3000m | 45000 15 675000
-2og0m. _ 5000 |
18! Po8 l 3000m | 45000 : 45000
| 1e9f pos | nw
- T Darss 35.60m x 350 00 2 R4G6G0
N~
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30.9Gm

12.00m x
30.60m
10.00m x
20.00m
10.00m x
20,06t
16.00m x
20.00m
1000m
Z22.00m
10.00m x
2000m
10.4%5m ¥
20.00m
12.00m x
6.0Um
10.00m x
17.50in
10.00m x
17 S0m
18.50m ¢
17 5Qm.
B.OOm «
16.00m
8.00m x
16.60m
8.00m x
15.00m

8o0mx
.. 18.00m

8.00m
15.00m
14.00m %

2800,

16G.00m x

A2S0m
10.09m x
_A7.50m

8.00mx
16.00m

" B.80m x

16.00m
2.00m x
18.00m
10.00mx
A7.50m_
400 »
.25.00m
12.00m x
25.00m
165.60m £
800mx
. 16.00m
15.00m

17,50
- 10.00m ¥

17.50m

U i0.60mx
_A000m

1000mx
25.00m

360.00 E {
20000 9%
20000
200.00 E a6
200.00
200.00
208.00 . !
300,00 3
17500 i
175.00 ' 4
SRR 2
28 850 ; (46
12800 |
PER 165
128.00 I 7
|
| 350.00 2
17800 J’ 11
175.00 4
120.06 | 162
. lasgo 148,
128,00 2,
17500 78
300.00 8.
45000 | 2
12800 | 168
17500 i 73 .
17800 | .1
200,00 48
25000 47
25006 2
128.00 t 68

17200.00

20568

HIEAR
VARG
TIHEAH
LIfeant
(BRI
128.00
2HEZr G

L EREH

T30 4
1977500
.760.00

20736.00

1868800
25800
Liy o,

210600

2100.60

900,00
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| AREA OF 1018, 55 ACRES
| s.No. INFRASTRUCTURE pgt:’::%r -
e e e e | PORREL
| seCToRteveL sHopPRE. T Toist 1
", | secrorieveLsHopPING. Tewsz |t
l T, | secror ever siopRtic ciea |t
- ey T
", |seCTORLEvELsHopeNG et |
s | SEGTOR LEVEL SHOPPING _ ‘ crcz |+ |
7 |SECTORLEVEL sHoPPING | G101 T
o | SECTOR LEVEL SHOPPING. croz ]
"""" 9_ | Sectom (EvEL sHOPRG | GtE | 1
e e
|- ;1— o SECTOR!I.E\A‘ELSHSPP&%_ &1 Ty
e | SECTOR LEVEL SHOPPING 1y
B cvon @VE'@&E&G S
B R R

112 pDuo 5 D87-084
113° POt ' 2383
| o
; 114 PDA2 | DS9-DBS_
} SUB TOTAL

: DEVELOPMENT

[

795

: 15.00m x
{ 30.00m
i 12.00m x
25.00mi
P 14.00m x
P 2500m
]
1

15.00m X

30.00m

] PROPOSED LAND AREA UNDER PLOTTED

450.00
KOG

350,00

450.00

| 8
' 9
o
_1 28
] 1754
316,386.60
P neser
TR.87

3600.00
| 270000
‘ 760.00

| 1280000
|

31806650 |
Sq. Ms. H

1
s e

(C)mﬁwtﬁw&l@m@ﬁ‘ﬂ%ﬁ 214.8624 FRAT (530.63 (HF)FAGA Bl
ﬁmﬁﬁﬂmﬁﬁﬁm&mwt

Detail of Group Housing Land Use

&« & 0 & » & »

Proposed land area for Group Housing Land Use = 21,48,624.00 Sqm.
Proposed FAR of Group Housing Land Use @2.09985 = 45,11,788.00 Sqm.
Total Area of Sanctioned Group Housing Pockets = 14,67,483.72 Sqm.

Sanctioned FAR of above pockets = 39,49,040.90 Sqm.
Total Area around plotted development/golf course 1,22,122.80 Sgm.
Total Area of Future Group Housing Pockets = 5,59,018.26 Sqm.
Balance FAR of Future Group Housing Pockets = 5,62,747.10 Sqm.

(within the limit of 1.5 FAR of total transferred land)
2. witoaE -9UANT 10.6170 B0 (2.57%)

Fi it afofilead -

5' v

DETNLS OF SHOPP‘IRG FACIL[T!ES PROVIDED ACROSS SECTORS 128 131 133,134 ON LAHD .

~ PROPOSED
" AREAS IN
| HECTARE e
0.8503 16
S SRR
0.8501 164
Iy R e
Tosssr 214
e = —
T paers 2.04 '
e e
13988 348
" ossen 162 -
s —
..... S e
_— o ——
01199 030
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1 L ;s H
’ TOTAL ! ;' e 7.

3 WY - o4z N Ager weEiR — 208t § 4920 TS (7825 dadm) wRvews ofy
-aqdny famaa Pregen semfa B -
BETAILS OF MASTER P AN LEVEL SHOPAINGIGUS ' SHTRE (63 ZOKE N She 08
....... T2 MEASURING 4%.2¢ ...f“??‘” R \
5 ‘ = e | !
; TURE ] \ ;
. ND. INFRASTRUCTURE | POCKET |
) s o i R L
L . ) I (| NOMERR HEGTARE | ASEAINACRES
: | MASTER PLAN LEVEL SHOPPING / : waeoe | i
Pt} COMMERGIAL CEMIRE LCBA i pooonEEm 467
: * MASTER PLAN LEVEL SHOSTHHG / | oty
;.21 COMMERCIAL CENTRE _ PGB ' - d LS
| WASYER PLAN LEVEL SHOPPING : e
i3] COMMERCIAL CENTRE U e~ S N R ' RE I
i | MASTER PLAN LEVEL SHorping | P i - 10527
i 4 | COMMERCIAL CENTRE R Y~ ¥ % ! ' i 2.5
| MASTER PLAN UEVEL SHOPEING f ! 10365
_E [ COMMERCIAL CENTRE oL bumse TR 4 25
MASTER PLAN LEVEL SHOPPRIG '- 5 6.7456 .
L8| COMMERCIA CENIRE R £3-E1 1 i . CbEN
[ MASTER PLAN LEVEL SHOPFING _ i 07485 ] i
7| COMMERGIAL CENTRE o o3z 1 I 1,85 :
; HASTER PLAN LEVEL SHORPING { onms | .z
B | COMMEHGIAL SENIRG - C3F 1 ; ) [ 208 ,
MASTER PLAN LEVEL SHOTPING 7 _ {J—
4 | COMMERGIAL CENTRE . cha 1 : i 204
[ MASTER PLAN LEVEL SHOPPING / P
10} COMMERGIAL CENTRE A2 % 54 SUN SRR ’ g- S 20
| MASTER PLAN LEVEL SHOBBIFG ¢ . ‘
Pl COMMERCIACCENTRE B+ L DS T 2.4
| MASTER PLAN LIVEL SHOPPING ¢ [ ; — ! :
© 12 | COMMERDIAL GENYRE PooBE : =t YEAD
| | TOTAL / |4 s s
i H i | i b
4. %a-’-? = 128,125,135, 133, 434 # -‘zm qzrzﬁrﬁr 2091 @ fﬂ"-ﬁﬂ{ weaTRa wvqries yfaeng
nETMLs OF couuumn' FAGH.!HES PRDVIDED ACROSS SECTORS 128,122,131,133,134 ON
} LARD AREA OF 1019.55 ACRES |
B2 e = S e o A e SRR e g o o o e
- LAND - |
“ N(? f INFRASTRUGTURE N POCKET PROPOSED |
NUMBER AREA [N HEGTARES AREA IN ACRES
- _G_O_“MUEI.?_?,&N?RE L __..l ..... .
(ANCLUDING CENTER FOR P2 1 . 0.54%0 134
bl [MUSICDARCEADRAMY . P 1 i
2 | COMMUNITY CENTRE Pl | 3 _ 0.8560 o an
P oY G = cimE o
(INCLUDIMG CENTER FOR 36 1 08560 2.1
3 | MUSIC DANCE & DRAMA) | | L O -
4 | coMmMuNITY CENTRE P3c 1 0.8560 211
P . . 3 . . 1 i e
“ COMMUMTY CENTRE P-Sa i 0.8250 : 1.55
. ,'. m- . e = AR |
i 8 I GG!n'|MU¥\1I'I'“1lr CFNTFﬂ L e+ H 4.6260 1.58

N Ny .
et R
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Part Sanction for Group Housing

Total Land area as per Sanctioned Layout Plan 453 Ac.
Total Land for Residential Land use 285 Ac.
Area Under Group Housing 266 Ac.
Area Under Plotted Development 19 Ac.
Proposed Group Housing Pocket B-4
Taotal Plot Area for Group Housing 266 Ac.
Permissible Ground Coverage 30% 78.90 Ac.
Permissile FAR 200% 532.00 Ac.
Sanctioned Area for Group Housing 323628.205 Sqm.
Proposed Covered Area detail for housing — 253144.64 Sqm.
As per plan and table{ Attached).
Total 576772.935 Sqm.
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I

UPPCE

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

J"
g

Validity Period :05/05/2022 To 04/05/2025

Ref No. - 154534/UPPCB/Noida(UPPCBRO)/CTE/NOIDA/2022 Dated:- 05/05/2022

To,
Shri ANUBHAV JAIN
M/s PAGE3 BUILDTECH PRIVATE LIMITED
B-56, SECTOR-128, NOIDA,GAUTAM BUDH NAGAR,201301

NOIDA

Sub: Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 15869195 dated - 29/04/2022. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
BUILDING MATERIAL Metric Tonnes/Day
C- Product with capacity :
Product Detail
Name of Product Product Quantity
RESIDENTIAL BUILDING

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
NA Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details

Source Tvpe Name of Source Quantity (KL/D)
Municipal Supply NOIDA AUTHORITY 78.0
3. Quantity of effluent (In KLD) .
Effluent Details
Source Consumption Quantity (KL/D)
Domestic 78.0
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Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kid) Use
Diesel . FOR D.G. SETS OF 400
K.V.A & 250 K.V.A.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 04/05/2025 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and

Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This consent to establish is valid for the LT./I.T.E.S. Project which Built-up Area is 11701.035

$q.mtr.
2. The unit must comply with U.P. Ground Water Act,2019 & industry shall ensure to declare source

of water as an undertaking.

3. The Unit shall install Piezometer for measurement of ground water level and the data generated
from Piezometer will be provided to the SPCB on monthly basis.

4. The Project shall be constructed as per approved map from the competent authority.

5. In case of any change in capacity, the project will have to intimate the Board. For any
enhancement of the above, fresh Consent to Establish has to be obtained from U.P. State Pollution
Control Board.

6. This consent to establish order will be subject to the compliance of order passed in O.A. no.
1038/2018 News item published in "The Asian Age" Authored by Sanjay Kaw Titled "CPCB to rank
industrial units on pollution levels" and the more stringent norms for emission from D.G set and for
effluent shall be applicable to the industry developed by CPCB and or SPCB in future.

7. The Project shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended. The Project shall comply the provisions of Construction & Demolition Rules 2016 &
MSW Rules 2016.

8. The unit shall ensure the installation and maintenance of the Sewage Treatment Plant (STP) for the
treatment of the domestic effluent as per the project report submitted to ensure the compliance of
Environment standards as per Environment (protection) Act 1986.

9. This CTE is valid with domestic discharge of not more than 49.0 K.L.D.

1 f? Project shall install Sewage Treatment as proposed & treated water shall be used in gardening
/flushing.

11. At the project site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

12. The Project shall develop proper green belt and rain water harvesting system as per Authority
guidelines. For green belt at least 8 feet height plants should be planted which shall be properly
protected as proper irrigation and manuring arrangements shall be made. For the development of the
green belt the guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018
shall be complied.

13. The Project shall comply the provisions of notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation GOL

14. The Project shall abide by directions given by Hon'ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for
protection and safeguard of environment from time to time.

15. This Consent is valid only if the Industry uses only P.N.G. or bio mass fuel as per direction no 53
of Commission for Air Quality Management in National Capital Region and Adjoining Areas. The
copy of this Direction is available at URL https //cagqm.nic.in/WriteReadData/R TF/Direction%20No-
5303c408ae-3538-4154-93c0-d43e3c2e996e.pdf

16. Industry will ensure to comply with Direction no 55 of Commission for Air Quality Management
in National Capital Region and Adjoining Areas. The copy of this Direction is available at URL
https://caqm.nic.in/WriteReadData/RTF/Direction%20No.55%20(UP)3 370f6d2-eefa-49a8-9bbc-
7455bebc6196.pdf

17. Under the Noise Pollution (Regulation and Control) Rule 2000, the project shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A). Project
shall use clean fuel as far as possible.

18. The Project shall not establish Hot Mix/Ready Mix/Wet Mix Plant without prior permission of
Board.

19. All construction activities shall be according to authority guidelines.

20. The Project shall not start gaseous emission & sewage generation without prior consent of the
Board.

21. The project shall ensure the time bound compliance of order dt 04/03/2020 regarding stringent
norms as published by the UPPCB vide office memorandum no.H48273/C-1/NGT-83/2020, dt. 27-
02-2020 (available at URL uppcb.com/pdffuppcb_28022020.pdf) in compliance of The Hon’ble
NGT order dt. 14.11.2019 in O.A.No.1038/2018.

22. The dust emission from the construction sites will be completely controlled and all precautions
including Anti-smog guns as per order of Hon’ble Supreme Court dated 13-01-2020 will be installed
in the site at suitable places.

23. The Project shall ensure to install PTZ Cameras in the site at suitable places.

24. The Project shal! dispose the Hazardous Waste through authorized recyclers/ TSDF.

25. The Project shall not use ground water in construction activities. Only STP treated water shall be
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used.

26. The Unit will put tarpaulin scaffolding around the area of construction and the building fo
effective and efficient control of dust emission generated during construction of the project.

27. Storage of any construction material particularly sand will not be done on any part of street ~nd
roads in the projects area. The construction material of any kind stored on site will be fully covered
in all respect so that it does not disperse in the air in any form. The dust emission from the
construction sites will be completely controlled and all precautions will be taken in that behalf.

28. All the construction material & debris will be carried in trucks or vehicles which are fully covered
and protected so as to ensure that the construction debris or construction material does not get
dispersed into the air or atmosphere in any form whatsoever.

29. The vehicles carrying construction debris or construction material of any kind will be cleaned
before it is permitted to ply on the road after unloading of such material.

30. Every worker working on the construction site and involved in loading, unloading and carriage of
consuiuction debris or construction material shall be provided with mask to prevent inhalation of dust
particle.

31. All medical aid, investigation and treatment will be provided to the workers involved in the
construction of building and carrying of construction of building and carrying of construction debris
or construction material related to dust emission.

32. The transportation of construction material and debris waste to construction site, dumping site or
any other place will be carried out in accordance with rules.

33. Fixing of sprinklers and creation of green air barriers will be done to control fugitive dust
emission and improve environment.

34. Compulsory use of wet jet in grinding and stone cutting will be practiced.

35. Wind breaking wall will be constructed around the construction site.

36. All approach roads & in campus roads should be sprinkled with water to suppress the dust
emission.

37. In case of violation of above mentioned conditions or any public complaint the consent to
establish shall be withdrawn in accordance with law.

38. The project shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 05/06/2022 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Praveen b sancdoy
Kumar ismsssosso
REGIONAL OFFICER

NOIDA

Dated:- 05/05/2022
Copy To -

CHIEF ENVIRONMENTAL OFFICER (CIRCLE-1), U.P. POLLUTION CONTROL BOARD,
LUCKNOW

REGIONAL OFFICER
NOIDA
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12/19/24, 1:21 PM Yahoo Mail -8\302 2024 Varsha Agarwal Vs Unoin of India

A N. 906 f 2024 Varsha Agarwal Vs Unoin of India

From: Pradeep Misra (pradeepmisra@yahoo.com)
To: kamalsingh.nliu@gmil.com

Date: Thursday, December 19, 2024 at 01:20 PM GMT+5:30

Sir,
Pleases find attached the Reply Affidavit on behalf of UP Pollution Control Board

With Regards,

(PRADEEP MISRA)

O.A. No. 906 of 2024 Varsha Aggarwal & Ord_pagenumber (1).pdf
- 8.3MB
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